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CLNTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH

Date of Order: 03.09.2018.

Ms. Bidisha 'Banerjee, Judicial Member

Dr. (Ms.) Nandita Chatterjee, Administrative Member

| Shri Wilfred Richfield:

S/o Late A. Daniel, aged about 52 years, presently working

as Primary School Teacher in Govt. Senior Secondary School

Ra{bindra» Ban_gia Vidyalaya, Port Blair, R/o Junglighat, Port -

Blair, South Andaman, Pin 744103,

......... Applicant

_<Versus-

1. The Andaman 8 Nlcobar Adrmmstratxon service through
‘the" Lt

Govemor (Adm tratox‘f,\_ Amdaman & Nicobar

.Islands RaJ Niwas,

Q
(Educatlon

The Secretary
Adm1mstrat10n Secretarlat Bur‘ldmrg, Port Blair, District :

bouth Andaman, Pin Code = 744101
& Nicobar
Administration, Directorate of Education, Port Blair, District

: South Andaman, Pin Code - 74.4-101.

Director

(Education), Andaman

S. ’I‘he Deputy Dlrector Education (Personal), Andaman &

Nxcobar Administration, Directorate of Educatlon Port Blair--

744101.

......... Respbndents

(s): - Ms. R-Kumar, Counsel

Ms. . Chakraborty, Counsel
Mr. S. S Sarkar, Counsel
Mr. R. Halder, Counsel

Arfdaman & Nicobar_
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ORDER(ORAL

Per: Dr. Néndita Chatterijee, Member (A)_:.

heard.

Ld. counsel for the applicant and respondents are both present and

2. Ld. counsel for the applicant submits that the instant original

application has been filed seeking the following relief:

a) an order be passed directing thé respondent to .consider thé
representation dated 05.04.2018 and 13.08.2018 as per the
clause (viy) of thez??tie% ?ei {o?' t:ansfer/ posting of Teaching .
and Non. Teac"htri‘g Staff of Educatlen Of\A&N Administration.

b) An ordér be pé@s‘idﬁ?;asﬁ }*g/ settmgAaszde the transfer ordef

No. 85”5 da .‘ A.,z» A

115 08..2018 fued_ _ _B%Vec o (Edueatzér) (Respondent No.

»

@e ent circular dated

een tr Q‘éfe}Ted from SSS RBV
& 2 azqéﬁ/;(?b(le - "

c). An order éirectmg .th&r:espond*énf/ uthorities to consider the

/
/

postmg of the *appllcant to. any of the school in which area

applicant’s wtfe is now posted and/or in any of the place in

| Zone IIL

d) ‘An order directing the réspon.dent authorities to allow the
applicant to work at SSS RBV Port Blair where he is presently
working till the disposal of the instant O.A

'e) An order directing the respondent authorities to act in

accordance with law.

f) An order do issue commanding upon the respondent

authorities to transmit all the records containing each and every

documents pertaining to the above mentioned case before this
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H’Qn7’bie Tribunal so as to adjudicate and to render conscionable
justicé to the applicant;
'g) Any further order or orders, direction or directions may be

passed which may deem fit and proper by this Hon’ble Tribunal

inl this case in the interest of justice.

3. Ld. counsel for the applicant submits that consequent to the transfer
“order issued on 11.08.2018 (Annexure A-13-to the O.A), the abplicant had
'immec_:liately preferred a representation dated 13.08.2018 (Annexure A-14 to

the O.A), in which he had referred to the violation of transfer guidelines and

also prayed for posting in tl}}fﬁmﬁé étatmin as" tﬂ}&t Of"‘hlS spouse.

: T S ey, {:3 \
4. Ld. counsel|for thé"~ app ‘%‘,;\‘fig éubnélté%at asiﬁ‘e ’:espondents have not
, ] S»;

fng@}féndents may”‘bes,dlrected to dispose
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yét considered the re}i“_r,esen {,’t‘lona,"

Vo canmmnion s i

. ) ‘ g /jﬁ .“E\ \f"’ ;
of the same in a spe01ﬁc tlm% ,frame’ ln‘i Ti‘g f’g of extant fransfer policy and

qS

R 2 RS

‘guidelines. e M:\ e / ;; j“*‘\ }
-, ’l{_‘/ ’J r .
Ve 9

5. During hearing, 1, i*Ld *co{fnsel pmweﬁponaéni//fzﬁﬂnlshed an office order

\.
n‘ \

,f" '

datch13;08.20v,.18-ir1 Which the@ﬁf:heant»&doag@heved on 13.08.2018 itselfl the
same day on _Which the.applica.nt had prefefred a representatibn.
6.  We _aré ;pr-ima."f'aicie of the view that the representation of the applicant
ought to have been decided upon prior to his release. Hence, we direcf. the
competent rg_spondent authority to dispose of the representation of the
applicant witih.. a reasoned and speaking of_dcr, after e#amination of the
grounds taken/ pr-_ziye‘rs made in the said representation, within a period of 4
Lo |

" weeks from the dalte of receipt of a copy of this order and the decision so

: arrived at shall be communicated to the applicant forthwith.
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7. While deciding on the representation, the competent respondent authority

will bear in mind the applicability of the Transfer policy Notification dated Sth

Decefnber, 2014, particularly, paré (vii) of the same, as well as the tenure of

postings specified in the said guidelines. It is further directed that till the
disposal of the representation, the respondents will not take any coercive
action against the applicant.

8. With this the O.A is disposed of. There will be no orders as to costs.

(Nandita Ch_attérjee)
Member (A)

L aaeermeREe .,
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